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(Office of the Registrar General at Srinagar)

_-a-

c I R,C.'_r i L.A R

No: ,SC

Registrar Judicia I High Court of J&K

Jammu/Srinagar shall, with the help of Law A.ssistants, identify

the cases that may have been rendered infi-uctuous and

inel-lbctive by efflux of time, and list the same before the court

on priority basis. Further they shall iclentify the petitions where

conlmon question of law is irr'olved, and list the same before

the Court in a bunch.

By order

Date: \\ 
Io T )r"r+

Ir,(d'
(Sanjhy'Dilar;

Itcgistrar General

N',JB (l-n tIs lr Date: \r \ or /:.ra
Copy of the above forwarded to:

L Pr. Secretary to lfon'ble the chief Justice, High court of
.l&K, for information of Ilis Lordship.

2. Itegistrar vigilance, High clourt of J&l(, Jarnmu, fbr
information.

3. Registrar Judicial, High clourt ol'J&K, Jamrnu/Srinagar.
. . . for infornr:rlion and neccssary/ compliance.

4. Secretary to Hon'ble Mr'. .lrrstice

- ,/ .....fbr irrlbnnation of His Lordship.
\,/5.l/C NIC for uploacling on I tig:h Court Website.
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